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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE

oRTGINAL APPLTCATION NO. 97 OF 202s (Wq

Krunnal Gharre ...Applicant

Versus

Pune Municfuel Corporation & Ors. ...Respondents

ADDITTIONAL AFFIDAVIT IN REPLY ON BEHALF OF

RESPONDENT NOS. I AI\D 2 PUNE MUNICIPAL

CORPORATI ON (PMC)

I, Dr. Ashok D. Ghorpade, Age: Adult Occupation: Service,

presently working as Member Secretary, Tree Authority, Pune

Municipal Corporation, having office at Pune Municipal

CorporationBuilding, Shivajinagar, Pune, dohereby state on solemn

affirmation as under:

1. I am working in the capacity of Member Secretary in the Pune

Municipal Corporation. I am frling this present Additional Affidavit

in Reply.

2. I state that I am duly authorized by the Respondents to file the

present Additional Affidavit-in-reply in my offipial capacity. I

&
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disassociate myself from any persona allegations made against

by the applicant in the present application. I have perused docum

which has been produced by the Assistant Municipal Commission

also known as Tree Officers of respective 15 wards and therefore I

have understood the contents of the application and am filing the

present affidavit based on the records and information available with

the Respondent Corporation.

3. I say that I have read and perused the Rejoinder Affidavit hled by

the Applicant. Save and except what is specifically admitted herein,

all allegations, contentions and averments made therein are denied

as false, incorrect misconceived and contary to record.

4. In reply to paragraph 3 of the Rejoinder, I state that the information

regarding compensatory plantation submitted by the Respondent

Corporation has been compiled on the basis of reports received from

the concerned permission holders and inspections conducted by the

Tree Authority. The data furnished before this ltron,ble Tribunal is

accurate and based on official records maintained by the Respondent

Corporation.

5. In reply to paragraphs 4 to 6, I submit that under the Maharashtra

(Urban Areas) Protection and Preservation of Trees Rules, 2009,

4

R

licants are required to submit reports regarding compensatory

Ia
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plantation in Form-G. The prescribed format is made available on

the official website of Pune Municipal Corporation.

6. It is submitted that in practice, applicants frequently submit

compliance reports accompanied by photographs of plantations.

Such reports are verified by site inspections conducted by the Tree

Authority. Therefore, the compensatory plantation data submitted by

the Respondents is based upon physical verification and official

records and cannot be termed as inaccurate.

7. The contention of the Applicant that the number of compensatory

trees should be approximately 4,80,000 is inconect and misleading.

Prior to the amendment of 2021, compensatory plantation was

govenred by Resolution No.l4A dated 17.12.2014, under which

plantation was gurerally required in the ratio of l:3. Hereto marked

and annexed as Annexure R-lA.

8. I state that after the amendment of the Maharashta (I-hban Areas)

.:'r. or
'Vt02e

Protection and Preservation of Trees Act 1975 n the year 2021,

compensatory plantation is required to be undertaken in accordance

with the amended statutory provisions, which are based upon the

estimated age of the free proposed to be felled or transplanted.

Consequently, the hgure of 3,55,126 compensatory trees stated inv
,. -,'A

3. IADAY
REG.NO.t5t7

I?iSTRICT PIJIE
IU,}I^AASHIRA

o
EpEYrn
241lngn

Reply Affidavit is correct and is based on the amended legal

rl
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framework. Hereto marked and annexed as Annexure R-lB is the

copy of amendment.

9. The Applicant has also questioned the figure of 40,507 trees'

planted. It is submitted that even in cases where Form-G has not

been submitted by the applicants, plantation has been physically

verified by the Tree Authority and the same has also been recorded

through the GISiGPS Tree Census exercise conducted by the

authorized agency.

10. The allegation regarding plantation being shown in Africa or outside

India is wholly misconceived. The discrepancy pointed out by the

Applicant arose due to typographical interchange of latitude and

longitude coordinates at only a few locations. The plantation

locations are clearly identified by detailed site addresses. The error

was purely clerical and does not affect the existence of plantations

on the ground.

I l. The Applicant has sought to create an unwarranted contoversy on

the basis of isolated typographical mistakes despite the fact that the

plantation sites are identifiable through complete location

descriptions and verification records.

. In reply to paragraph 15, it is submitted that the .tree census .

t

dertaken by Pune Municipal Corporation during the period 2016-
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2024 recorded 57,81,578 trees within the earlier municipal limits.

The exercise was completed on 28.03.2024. The tee census

information is available through the dedicated Tree Census portal

maintained by Pune Municipal Corporation. The compensatory

plantation data submitted beforethis Hon'ble Tribunal has also been

verified through GIS/GPS based records and the agency engaged for

Eee census work.

13. The Applicant's contention that the Respondent Corporation is

deliberately avoiding forfeiture of security deposis is denied.

14. Under the provisions of the Act and Resolution No.14A dated

17.12.2014, a security depositof Rs.10,000/- pertee is accepted for

ensuring plantation, preservation and maintenance of compensatory

ffees. The said security deposit is not the statutory valuation of the

fee proposed to be felled. It is merely a security mechanism

intended to ensure compliance with plantation obligations.

15. Section 8(5A) of the Act requires the applicant and the Tree

Authority to ensure compensatory plantation and survival of trees

for a minimum period of seven years. The provison relating to

deposit of an amount equivalent to tree valuation cannot presantty

\Tor

be implemented because the State Government has not yet notified

the methodolory for valuation of trees as contemplated under ttre
T. TAAAY
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Act. For this reason, Pune Municipal Corporation has already

addressed correspondence to the State Government seeking

guidance regarding valuation and implementation of the antended

provisions. The Applicant's contention that the Tree Authority ltself il
is obligated to undertake plantation from security deposit amounti

has no basis in the Act. The statutory responsibility of plantation

primarily rests upon the permission holder. Hereto marked and

annexed as Annexure R-fC b the copy ofcorrespondencewith

the state government.

16. The allegations regarding conflict of interest on the part of the

Municipal Commissioner me denied.

17. The Municipal Commissioner functions as Chairperson of the Tree

Authority by virtue of statutory provisions. Both offices are created

under law and their exercise cannot be termed illegal merely because

they are held by rhe same authority. The decisions of the Tree

Authority are not unilateral decisions of the Municipal

Commissioner but are taken through the statutory mechanism

involving the Tree Authority Committee and Expert Committee.

18. The Applicant's calculation regarding alleged shortfall of security

\

+
o
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sits is incorrect. The fact that Rs.18.16 crore has been collected
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does not imply that the balance amount pertains exclusively to Pune

Ivtunicipal Corporation projects.

19. Permissions granted during the relevant period include proposals

relating to dangerous fees, public utility works and various

Govemment projects. Collection of security deposits depends upon

the nature of the proposal and the prevailing administrative practice

and cannot be mechanically equated with the total number of fees

involved.

20. The Applicant has incorrectly described the procedure followed by

Pune Municipal Corporation for processing tee felling and

tansplantation proposals.

21. The existing procedure is in conformity wilh the directions issued

by the Hon'ble Bombay Hgh Court in PIL No.93 of 2009 and the

provisions of the Maharashtra (I-hban Areas) Protection and

Preservation of Trees Act, 1975. A provisional NOC is issued on the

basis of a proposed development layout showing existing ffees and

likely tree impacts. The same enables scrutiny of the development

proposal from the tree preservation perspective. Thereafter, a

separate proposal for tree felling/transplantation is submitted along.l

ith sanctioned plans, commencement certifltcate, Form-C,

OT

otographs, undertaking and other requisite documents. Site

E.
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inspections are conducted by the Expert Committee and Tr

Officer, objections are invited through public notice, hearings (.
RE

?35.-

ltak
conducted and only thereafter is the proposal placed before the ,+

competent authority for approval. Security deposit is collected

before gant of hnal permission. Therefore, the procedure followed

by the Respondent Corporation is lawful, transparent and consistent

with the applicable statutory framework.

22. The allegation that Pune Municipal Corporation has falsely claimed

non-availability of land for plantation is denied.

23. It is submitted that after inclusion of additional villages pursuant to

Government Notification dated 30.06.2021, the municipal area has

increased from approximately 243.88 sq.km.to approximately 519

sq. km. Identification of suitable land for plantation requires

verification of ownership, possession, reseryation stafus and long-

term availability of such land. Mere availability of open land in

satellite imagery does not establish that such land is available for

plantation purposes.

24. I-arye portions of land within the municipal limits belong to the

Forest Departrnen! Defense Authorities and various Govemment

o

L

t

Departrnents. Pune Municipal Corporation has been making efforts
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to secure suitable land for plantation and has corresponded with

concerned authorities in this regard.

25. Pune Municipal Corporation has undertaken various plantation

initiatives including Myawaki plantations, monsoon plantation

drives, Amrit Van projects and distibution of saplings to citizens.

The Respondent Corporation remains committed to increasing green

cover and ensuring compliance with the objectives of the Tree Act.

26. Inview ofthe above, the allegations made inthe Rejoinder Affidavit

are devoid of merit and deserve to be rejected.

27. I say and submit that this Hon'ble Tribunal be pleased to dismiss

the contentions raised in the Rejoinder Affidavit and pass such

further orders as may be deemed fit and proper in the facts and

NO circumstances of the case.
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VERIF'ICATION

I, Dr. Ashok D Ghorpade, Age: Adulg Member Secretary, tree

Authority Deparfinent, Pune Municipal Corporation authorized

signatory for the Pune Municipal Corporation do hereby state on

solemn affirmation that what is stated forgoing para,s is tue and

correct to my knowledge and belief.

Solemn affirmation at Pune

Thisa? day of J:ur,rre2026.

?7 tr6 20?Arlrqrorlo .O todrA.rO
ianoaeaim,': ') i ,r,'tuM tnroL. Adv. ForBg

tdro,llA eerl ,\rtJerra? todmeM
noaho$og l.qirluM muq

spondentNo. I & 2 tNo.1& 2

MANJUSHA S.TADAY
ADVOCATE & HOTARY

COVERHMENT OF INDIA

Munldpal
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t
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PUNE  MUNICIPAL CORPORATION 

 

TREE AUTHORITY 

 

COMMITTEE  RESOLUTION 

 

MEETING NO.04             DATE 17/12/2014 

 

SUBJECT NO - 14A    RESOLUTION NO. 14 (A)   

 

DEPARTMENT - ADD.MUNICIPAL COMMISSIONER (ESTATE) 

 

Subject: Approval for accepting deposit amounts for new tree conservation. 

 

Reference: Letter from the Hon. Garden Superintendent (Trees), Pune Municipal 

Corporation, Reference No. Sas/Tree Authority/14 A, dated 10/12/2014. 

 

1) For the removal or transplantation of trees obstructing land development within the 

Pune Municipal Corporation limits, a security deposit of ₹10,000/- will be accepted. 

Permission is granted on the condition that three local tree species must be planted for 

every one tree removed (1:3 ratio). These must be planted at the same site or a 
location specified in the order. This is subject to the provisions of the Maharashtra 

(Urban Areas) Protection and Preservation of Trees Act, 1975, the 2009 Rules, and 

the High Court, Mumbai order dated September 20, 2013 (PIL No. 93/2009). 
 

2) For removing or transplanting trees that obstruct various municipal development 

projects (such as road widening), the concerned department must handle the removal 

and transplantation. Permission is granted upon receiving a guarantee letter from the 
relevant department promising to plant, protect, and maintain new local tree species. 

 

3) In cases where trees within PMC limits have fallen or been destroyed due to storms, 

fire, lightning, or heavy rain, or if a tree is dead, diseased, or growing naturally in a 
wall and poses a danger to life, property, or obstructs traffic:The landowner or 
occupier is required to plant an appropriate number of trees in place of the destroyed 

ones. If there is no space available on-site, the Tree Officer may waive the deposit 

requirement and grant permission on the condition that one or more local tree species 

be planted at the same location or another suitable site. 

 

4) The landowner or occupant who has been directed to plant trees within the Pune 

Municipal Corporation limits shall be responsible for ensuring their proper growth 

and maintenance. Furthermore, they are required to submit a status report of such 
tree(s) to the Tree Officer once every six months for a period of three years. 

1976
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5) When granting permission for land development (NOC) or issuing a 

Completion/Occupancy Certificate for any building, the Tree Officer shall ensure 

compliance with the Maharashtra (Urban Areas) Protection and Preservation of Trees 

Rules, 2009 (Schedule 1, Clause 7-H).This includes standards for planting trees along 

roadsides and in various plots (e.g., 1 tree per 100 sq. meters of plot area). If the 

planted trees have a girth of less than 10 cm, a height of less than 3 meters, or are less 
than 5 years old, a security deposit of ₹10,000 (Ten Thousand Rupees) per tree shall 

be accepted to ensure the responsibility of conservation and proper following of 

orders. 

 

6)  In the event of a failure to comply with the tree plantation orders within the Pune 

Municipal Corporation limits, the deposited security amount shall be 

forfeited/deposited (to the corporation). 

 

7) The concerned departments shall take necessary action as per the official circular 
(Ref. No. 6) issued by the Hon. Municipal Commissioner, Pune Municipal 

Corporation. 

 
 

 

 

 

     “Approved”             (Proposer) 
          --SD-- 

        (Mrs. Kamaltai Vyavhare sign) 

 --SD--              (Tree Authority Committee Member) 

        (Chairman) 

    Tree Authority  

Pune Municipal Corporation      

          --SD-- 
               (Seconder) 

         (Mr.D.S.Polekar sign) 

                 (Tree Authority Committee Member) 

 

 

 

 

-- SD --- 

Member Secretory 

In charge Tree officer 

Tree Authority Committee 
Pune Municipal Corporation 
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महाराष्ट्र (नागरी क्षेत्रे) झाडाांचे सांरक्षण व जतन 
(सुधारणा) अधधधनयम, 2021. 

 

महाराष्ट्र शासन 
पयावरण व वातावरणीय बदल धवभाग 

शासन पधरपत्रक क्रमाांक : वृक्ष अ 2021/ प्र.क्र.19/ ताां.क.4             
हुतात्मा राजगुरू चौक, मादाम कामा मागग,  

मांत्रालय, मुांबई 400 032 
धदनाांक : 06 ऑगस्ट, 2021 

 

वाचा: महाराष्ट्र शासन राजपत्र, असाधारण भाग चार, धदनाांक 16 जुलै, 2021 रोजी प्रधसध्द महाराष्ट्र 
          (नागरी क्षेत्रे) झाडाांच ेसांरक्षण व जतन (सुधारणा) अधधधनयम, 2021 (सन 2021 चा अधधधनयम 
          क्रमाांक 9)  

 

पधरपत्रक : 

 राज्यातील नागरी भागातील झाडाांच ेसांरक्षण व जतन करण्यासाठी “महाराष्ट्र (नागरी क्षेत्र)े झाडाांच े

सांरक्षण व जतन अधधधनयम, 1975” (यापढेु “मुख्य अधधधनयम” अस े सांबोधण्यात आले आहे.)  हा अधधधनयम 

अस्स्तत्वात आहे. या मुख्य अधधधनयमात आणखी सुधारणा करण्याकधरता, “महाराष्ट्र (नागरी क्षेत्र)े झाडाांच ेसांरक्षण 

व जतन (सधुारणा) अधधधनयम, 2021” (सन 2021 चा महाराष्ट्र अधधधनयम क्रमाांक 9) (यापढेु “सुधाधरत 

अधधधनयम” अस ेसांबोधण्यात आले आहे.)  महाराष्ट्र शासन राजपत्र, असाधारण भाग चार मध्ये धदनाांक 16 जुलै, 

2021 रोजी प्रधसध्द करण्यात आला आहे. सदर महाराष्ट्र शासन राजपत्राची मराठी व इांग्रजी प्रत माधहतीसाठी व 

पढुील योग्य त्या कायगवाहीसाठी सोबत जोडली आहे.  

2. “महाराष्ट्र (नागरी क्षेत्र)े झाडाांचे सांरक्षण व जतन अधधधनयम, 1975” मध्ये धदनाांक 16 जुलै, 2021 च्या 

महाराष्ट्र शासन राजपत्रान्वये करण्यात आलेल्या ठळक तरतूदी व सांबांधधत कलमे पढुील प्रमाणे आहेत: - 

(1) “परुातन (हेधरटेज) वृक्ष: 

मुख्य अधधधनयमाच्या कलम 2 मध्ये धवधवध सांज्ाांची व्याख्या देण्यात आली आहे. सुधाधरत अधधधनयमान्वये 

त्यामध्ये खांड (1-क) नव्याने समाधवष्ट्ट करून परुातन (हेधरटेज) वृक्ष ही सांज्ा समाधवष्ट्ट करून, त्याची 

पधरभाषा शासनाव्दारे अधधसूधचत करण्याची तरतूद करण्यात आली आहे.   

त्यानुसार, “परुातन (हेधरटेज) वृक्ष, हा कोणत्याही प्रजातीचा असा वृक्ष असेल, ज्याांच ेअांदाधजत वय 50 

वषे ककवा त्याहून अधधक असले.” अशी परुातन (हेधरटेज) वृक्षाची पधरभाषा धनधित करणारी अधधसचूना 

शासन स्तरावरून धनगगधमत करण्याची कायगवाही सुरू आहे. 

(2) वृक्षाांचे वय:  

मुख्य अधधधनयमाच्या कलम 2 मध्ये, सधुाधरत अधधधनयमान्वये नव्याने समाधवष्ट्ट खांड (1-क), मुख्य 

अधधधनयमाच्या कलम 8 मधील, पोट कलम (3) मध्ये, सुधाधरत अधधधनयमान्वये नव्याने समाधवष्ट्ट केलले्या 

1979
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शासन पधरपत्रक क्रमाांकः वृक्ष अ 2021/ प्र.क्र.19/ ताां.क.4             
 

पृष्ट्ठ 7 पैकी 2 

खांड (क) (दोन) (सहा) व  पोट कलम (5) मध्ये, सधुाधरत अधधधनयमान्वये नव्याने समाधवष्ट्ट केलले्या खांड 

(ब) नुसार शासना मार्ग त वृक्षाांचे वय धनधाधरत करण्याच ेधनकष व पध्दती ठरवून देण्याची तरतूद करण्यात 

आली आहे.    

त्यानुसार, वृक्षाांना परुातन (हेधरटेज) दजा देण्यासाठी, भरपाई वृक्षारोपणाांतगगत लागवड करावयाच्या 

वृक्षाांची सांख्या धनधित करण्यासाठी व पाडावयाच्या वृक्षाच ेवय धनधाधरत करण्यासाठी धनकष व पध्दती 

धनधित करणारी अधधसूचना शासन स्तरावरून धनगगधमत करण्याची कायगवाही सुरू आहे. 

(3) भरपाई वृक्षारोपण:  

मुख्य अधधधनयामाच्या कलम 8 मध्ये, 

(i) सुधाधरत अधधधनयमान्वये पोट कलम (5) ला खांड (अ) असा नवीन क्रमाांक देऊन त्यामध्ये सदर 

दुरूस्ती करण्यात आली आहे.  

 पाडण्यात येणाऱ्या वृक्षाांच्या अांदाधजत केलेल्या वयाइतक्या वृक्षाांच्या सांख्ये इतकी वृक्ष लावावीत. 

 लागवड करताना धकमान 6 रू्ट उांचीची रोपे लावण्यात यावीत. 

(ii) सुधाधरत अधधधनयमान्वये पोट कलम (5अ) व त्याच ेपरांतुकाांन्वये सदर दुरूस्ती करण्यात आली आहे.  

 अशा प्रकारे लावण्यात येणारे वृक्षाांचे सात वषां पयगत सांगोपन करणे आवश्यक राहील.  

 या कालावधी मध्ये वृक्ष न जगल्यास, धततक्याच सांख्येची वृक्ष लागवड करून त्याची हानीपतूी 

करावी लागेल. 

 नुकसान भरपाई म्हणनू वृक्ष लागवड करणे शक्य नसले तर, तोडल्या जाणाऱ्या वृक्षाांच्या 

मूल्याांकनापेक्षा कमी नसेल एवढी रक्कम अजगदार जमा करू शकतात. असे मुल्याांकन 

शासनाव्दारे अधधसूधचत करण्यात येईल अशा पध्दतीवर आधाधरत असेल. 

वृक्षाांचे मुल्याांकन ठरधवण्याची कायगपध्दती ठरवून त्याबाबतची अधधसूचना शासन स्तरावरून 

धनगगधमत करण्याची कायगवाही सुरू आहे. 
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(4) मोठया प्रमाणातील वृक्ष तोड: 

मुख्य अधधधनयमाच्या कलम 8 मध्ये, सुधाधरत अधधधनयमान्वये पोट कलम (3) खांड (अ-1) नांतर परांतकु 

दाखल करून सदर दुरूस्ती करण्यात आली आहे.  

  पाच वषे ककवा त्याहून अधधक वयाची 200 हून अधधक वृक्ष तोडण्याचा प्रस्ताव महाराष्ट्र  राज्य 

वृक्ष प्राधधकरणाकडे पाठधवला जाईल. 

  स्थाधनक वृक्ष प्राधधकरणाने याची खात्री करुन घ्यावी की, वृक्षाांची सांख्या धनधित केलेल्या मयादेत 

ठेवण्यासाठी प्रकल्पाांच ेलहान लहान भागात धवभाजन केले जाणार नाही. 

मुख्य अधधधनयमाच्या कलम 8 मध्ये, सधुाधरत अधधधनयमान्वये पोट कलम (5 ब) (ड) अन्वये सदर दुरूस्ती 

करण्यात आली आहे.  

 महाराष्ट्र राज्य वृक्ष प्राधधकरणाने झाडे तोडण्याची धशर्ारस जारी केली तरी, स्थाधनक वृक्ष 

प्राधधकरण, महाराष्ट्र राज्य वृक्ष प्राधधकरणास त्याांच्या धनणगयावर पनुर्ववचार करण्याची धवनांती 

करू शकतील. 

(5) महाराष्ट्र राज्य वृक्ष प्राधधकरण: 

(अ) स्थापना : 

मुख्य अधधधनयमाच्या कलम 3 मध्ये, सुधाधरत अधधधनयमान्वये नवीन पोट कलम (अ-1) समाधवष्ट्ट करून 

राज्यस्तरावर शासनाच्या सधचव पदापेक्षा कमी दजाचे नसतील अशा अधधकाऱ्याांचा समावशे असणारे 

महाराष्ट्र राज्य वृक्ष प्राधधकरण घधटत करण्याची तरतूद करण्यात आली आहे. 

त्यानुसार, महाराष्ट्र राज्य वृक्ष प्राधधकरण घधटत करणारी अधधसचूना शासन स्तरावरून धनगगधमत 

करण्याची कायगवाही सुरू आहे. 

 (ब) कतगव्ये: 

मुख्य अधधधनयमाच्या प्रकरण चार मधील कलम 7 च्या अगोदर, सधुाधरत अधधधनयमान्वये खालील नवीन 

कलम 6अ  समाधवष्ट्ट करून महाराष्ट्र राज्य वृक्ष प्राधधकरणाची कतगव्ये धवधहत करण्यात आली आहेत: 

(एक) वृक्ष प्रधीकारणाच्या कामकाजाचे सांधनयांत्रण करणे; 

(दोन)  सांपणूग राज्यातील परुातन (हेरीटेज) वृक्षाांचे सांरक्षण व सांवधगन करणे; 
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(तीन)  पाच वषे ककवा त्यापेक्षा अधधक वयाची दोनशेपेक्षा अधधक झाडे तोडण्याच्या सांबांधात, वृक्ष 

प्राधधकरणाने त्याच्याकडे धनर्वदष्ट्ट केलेल्या अजांवर धनणगय घेणे; 

(चार)  परुातन (हेरीटेज) वृक्ष तोडण्याच्या सांबांधात, वृक्ष प्राधधकरणाने त्याांच्याकडे धनर्वदष्ट्ट केलेल्या अजांवर 

धनणगय घेणे; 

(पाच)  झाडाचे सांरक्षण व सांवधगन करण्याशी सांबांधधत असणारी इतर कोणतीही कामे करणे.” 

(6) स्थाधनक वृक्ष प्राधधकरण :  

(अ) रचना:  

मुख्य अधधधनयमाच्या कलम 3 मधील सधुाधरत अधधधनयमान्वये दाखल केलले्या पोट कलम (2) व पोट 

कलम (3) अन्वये सदर तरतदू करण्यात आली आहे.  

 वृक्ष तज् हे स्थाधनक वृक्ष प्राधधकरणाचा भाग असतील. 

 वृक्ष प्राधधकरणाने घेतलेले धनणगय वृक्ष तज्ाांच्या सल्ल्यावर आधाधरत राहील.  

 नगर पधरषदेच्या बाबतीत वृक्ष प्राधधकरणाच ेअध्यक्ष “मुख्याधधकारी” राहतील. 

(ब) कतगव्ये :  

मुख्य अधधधनयमाच्या कलम 7 मध्ये, सुधाधरत अधधधनयमान्वये दाखल केलले्या खांड (ब), खांड (ज), 

खांड(के), खांड(ल), खांड (म), खांड (न) व खांड (ओ) दाखल करून सदर तरतूद करण्यात आली आहे.  

 दर पाच वषांनी वृक्षाांची गणना केली जाते याची खात्री करतील.  

 हेधरटेज वृक्ष म्हणनू वगीकरण करणे, गणना करणे आधण सांवधगन करणे. 

 स्थाधनक प्रजातीच्या झाडाांची लागवड आधण त्याांचे जतन करणे. 

 नागरी स्थाधनक प्राधधकरणाच्या कायगक्षते्रातील सवग भमूीवरील वृक्षाांच ेअस्स्तत्व सुधनधित करणे. 

 शहरी स्थाधनक प्राधधकरणाच्या ककवा सरकारी मालकीच्या जधमनीवर वृक्षारोपण केले जाईल हे 

सुधनधित करणे. हे वृक्षारोपण वजै्ाधनक पद्धतीने, स्थाधनक प्रजातींच्या सांरक्षणाच्या दृष्ट्टीने व 

वृक्षारोपणाांतगगत क्षेत्र हे धकमान ३३% असेल या उदे्दशाने केले जाईल. 
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 वृक्षाांची देखभाल व छाटणी (pruning) शास्त्रोक्त पद्धतीने आधण तज्ाांच्या मागगदशगनावर केली जाते हे 

सूधनधित करणे. 

 नुकसान भरपाईसाठीची लागवड व त्याचे सांगोपन सुधनधित करणे.  

 वृक्ष उपकराचा उपयोग वृक्षाांच्या सांवधगनासाठी  सुधनधित करणे. 

 महाराष्ट्र राज्य वृक्ष प्राधधकरणाने वळेोवळेी धनयकु्त केलेल्या इतर कामे / जबाबदाऱ्या पार पाडणे. 

(7) वृक्ष गणना: 

मुख्य अधधधनयमाच्या कलम 7 मध्ये, सुधाधरत अधधधनयमान्वये सुधाधरत केलले्या खांड(ब) अन्वये सदर 

तरतूद करण्यात आली आहे.  

 दर पाच वषांनी धकमान एकदा वृक्ष गणना करावी. 

 नवीन तांत्रज्ानाचा (GIS ) वापरासाठी प्रोत्साहन देणे. 

(8) लागवडीसाठी सामुधहक जमीन :  

मुख्य अधधधनयमाच्या कलम 7 मध्ये, सुधाधरत अधधधनयमान्वये सदर तरतूद करण्यात आली आहे.  

 स्थाधनक वृक्ष प्राधधकरण वृक्षारोपण करण्याच्या उदे्दशाने जमीन सुधनधित करणे. 

 वृक्षारोपण शास्त्रीय पध्दतीने केले जाव.े 

 हधरत क्षेत्रामध्ये सुधारणा करण्यासाठी स्थाधनक प्रजातींच्या वृक्षाांच्या लागवडीस प्रोत्साहन देण्यात 

याव.े 

 जागा उपलब्ध नसल्यास भरपाई वृक्षारोपण हे सावगजधनक जधमनीवर केले जाऊ शकते  

 खालील काही वृक्षारोपण पद्धती अवलांबल्या जाऊ शकतात: 

1) धमयावाकी वृक्षारोपण 

2) अमृत वन 

3) स्मृती वन 

4) शहरी वने 
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(9) वृक्षाांचे पनुरोपण : 

मुख्य अधधधनयमाच्या कलम 7 मध्ये, सुधाधरत अधधधनयमान्वये दाखल केलले्या नवीन खांड (आय) दाखल 

करून सदर तरतूद करण्यात आली आहे.  

  पनुरोपण केवळ तज्ाांच्या मागगदशगनावर केले जाव.े  

  पनुरोपण करण्यात येणाऱ्या वृक्षाच्या अांदाज ेवया इतके वृक्षारोपण भरपाई म्हणनू कराव.े 

(10)  वृक्ष सांरक्षणासाठी पयायी प्रकल्प: 

मुख्य अधधधनयमाच्या कलम 8 मधील, पोट कलम (2) मध्ये, दाखल केलले्या परांतुकान्वये सदर तरतूद 

करण्यात आली आहे. 

 प्रकल्पाच ेआरेखन करताना कमीत कमी झाडे तोडण्यात यावीत या अनुषांगाने पयायी धवकल्पाांचा 

धवचार केला जावा.  

(11) वृक्ष उपकर :  

मुख्य अधधधनयमाच्या कलम 18 मध्ये, सुधाधरत अधधधनयमान्वये पोट कलम (3) व पोट कलम (4) दाखल 

करून पढुील प्रमाणे तरतूद करण्यात आली आहे.            

 शासन वळेोवळेी धनदेश देईल अशा धरतीने वृक्ष उपकराचा धवधनयोग स्थाधनक प्राधधकरणाव्दारे 

करण्यात येईल. 

 धवद्यमान हधरत आच्छादन क्षते्रे धवचारात घेऊन, झाडाांचे जतन व सांवधगन करण्यासाठी, उपकराच्या 

धवधनयोगासाठी  शासन स्थाधनक प्राधधकरणास धनदेश देईल. 

त्यानुसार, वृक्ष उपकराच्या धवधनयोगासाठी धवधवध धनकष धनधाधरत करण्याची बाब शासन स्तरावर 

सुरू आहे. 

(12) दांडाच्या तरतुदी :  

मुख्य अधधधनयमाच्या कलम 21 मध्ये, सुधाधरत अधधधनयमान्वये पोट कलम (1) मध्ये सधुारणा करून 

पढुील प्रमाणे तरतूद करण्यात आली आहे.            

 दांडाची रक्कम धह वळेोवळेी अधधसूधचत केल्याप्रमाणे आकारली जाईल.  

 सदर रक्कम प्रधत वृक्षास जास्तीत जास्त रू. 1 लाख पयंत मयाधदत राहील. 
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त्यानुसार, झाडाांच ेमुल्य ठरधवण्याची पध्दती अधधसूधचत करण्याची बाब शासन स्तरावर सुरू आहे. 

3. महाराष्ट्र (नागरी क्षेत्र)े झाडाांचे सांरक्षण व जतन अधधधनयम, 1975 यामध्ये वळेोवळेी करण्यात आलेल्या 

सवग सुधारणाांचा धवचार करून अधधधनयमातील तरतूदींची सवग सांबांधधत नागरी स्थाधनक सांस्थाांमध्ये तात्काळ 

अांमलबजावणी करण्यात यावी.  

4. सदर शासन पधरपत्रक महाराष्ट्र शासनाच्या www.maharashtra.gov.in या सांकेतस्थळावर उपलब्ध 

करण्यात आले असून, त्याचा साांकेताांक 202108061808066904 असा आहे. हे पधरपत्रक धडजीटल स्वाक्षरीने 

साक्षाांधकत करुन काढण्यात येत आहे. 

 महाराष्ट्राच ेराज्यपाल याांच्या आदेशानुसार व नावाने.  

 

                           ( मनीषा पाटणकर-म्हैसकर ) 
                                       प्रधान सधचव, महाराष्ट्र शासन 

प्रधत : 
1) मा. मांत्री, पयावरण व वातावरणीय बदल, याांच ेखाजगी सधचव, मांत्रालय, मुांबई  
2) मा. राज्यमांत्री, पयावरण व वातावरणीय बदल, याांच ेखाजगी सधचव, मांत्रालय, मुांबई 
3) धवभागीय आयुक्त (सवग) 
4) धजल्हाधधकारी (सवग) 
5) आयुक्त, महानगरपाधलका (सवग 
6) प्रादेधशक उप सांचालक, नगरपाधलका शाखा, धवभागीय आयुक्त कायालय (सवग) 
7) धजल्हा प्रशासन अधधकारी, नगरपाधलका  शाखा, धजल्हाधधकारी कायालय (सवग) 
8) मुख्याधधकारी, नगरपधरषदा / नगरपांचायती (सवग) 
9) धनवडनस्ती, पयावरण व वातावरणीय बदल धवभाग, मांत्रालय, मुांबई. 

Manisha Patankar 
Mhaiskar

Digitally signed by Manisha Patankar Mhaiskar 
DN: c=IN, o=Government Of Maharashtra, ou=Environment 
And Climate Change Department, postalCode=400032, 
st=Maharashtra, 
2.5.4.20=fef2886076676dbebee07d0f1af7414b764ea7e53eca
a48a423e4054ca267ca6, cn=Manisha Patankar Mhaiskar 
Date: 2021.08.06 18:18:25 +05'30'
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Tree Authority Office 

Pune Municipal Corporation 

Shivajinagar - Ghole Road Regional Office, 

2nd Floor, Ghole Road, Shivajinagar,  

Pune 411 005 

E - Mail - treeauthority@punecorporation.org   

Outward No.- Vr.Pr.Ja/ 246 

Date - 29/04/2025. 

 

To, 

The Hon. Joint Secretary 

Department of Environment and Climate Change,  

Government of Maharashtra, 

Hutatma Rajguru Chowk, Madam Cama Marg, 

Ministry, Mumbai 400 032 

    

 

 

  Subject - Hearing process of objections received on cases received by the Tree 

        Authority Department, obtaining alternative concept drawings in  

        tree felling proposals , and obtaining guidance on the procedure for  

       determining the age of trees      . 

 

  Reference -1) Maharashtra (Urban Areas) Protection and Preservation of Trees 

              Act, 1975 

         2) Maharashtra (Urban Areas) Tree Cultivation and Tree Protection 

               Rules, 2009 

        3) Order dated 20/09/2013 of May High Court, Mumbai 

       4) Maharashtra (Urban Areas) Protection and Preservation of Trees  

                                             (Amendment) Act, 2021 

 

 Proposals are received from citizens / private and government organizations / private 

construction professionals / various government departments within the Pune Municipal 

Corporation limits for complete removal / replanting of dangerous trees / trees obstructing 

development work. Action is taken on these proposals as per the provisions of reference no. 1 to 4 

and the process of granting permission to the concerned is done under the control of the Municipal 

Assistant Commissioner and Tree Officer of the concerned regional office. 

 After receiving a proposal for complete removal/replantation of dangerous trees/trees 

obstructing construction work/trees obstructing development work, the following action is being 

taken by the Tree Authority Department. 

1) Proposals are received in the prescribed sample forms C and D. 

2) As per the said proposal, the Horticulture Engineer from the Tree Authority shall inspect the site 

and submit the report to the Assistant Garden Superintendent. 

3) Assistant Garden Superintendent reviewed it and send a report to the concerned Municipal 

Assistant Commissioner and in charge Tree officer. 

4) Thereafter, the Tree Officer submits it to the members of the Tree Expert Committee constituted 

as per the orders of the Hon'ble High Court, Bombay. The expert committee members inspect 

and submit their report back to the Tree Officer. 

5) The tree officer is issuing a public notice in this matter and seeking objections. 

6) After receiving objections in the case, a hearing is held and the objections are met. 
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7) Thereafter, the entire matter along with the inspection report and objections will be forwarded to 

the Hon'ble Municipal Commissioner / Hon'ble Tree Authority Committee, for approval. 

8) After getting the approval of the Hon'ble Municipal Commissioner / Hon'ble Tree Authority 

Committee, the concerned applicant deposited Rs. 10000/- per tree as Security Deposit against to 

plantation and preservation of new compensatory plantation and after the payment of security 

deposit permission is issued. 

 

 Section 19 of Chapter 8 of Reference No. 1. Not with standing anything contained in the 

relevant law or any other law for the time being in force , 

( a ) any authority or officer of the urban local authority , who is empowered to give any permission 

for development of land , shall not give such permission, except with the approval of and subject to 

the conditions, if any, imposed by the Tree Officer in regarding the preservation or plantation of 

trees on such land; 

( b ) no completion or occupation certificate in respect of any building shall be issued under the 

relevant law unless the authority competent to issue such certificate is satisfied that the conditions 

subject to which permission for development of the land as aforesaid was given have been complied 

with. ” It is stated that, accordingly, prior permission from the Tree Officer is required for land 

development. 

 In this regard, in the order of the Hon'ble High Court of Reference No. 3, “ 12. Section19 of 

the Act which is a non-obstante provision makes it clear that permission for the development of 

land shall not be given except with the approval of and subject to the conditions imposed by the 

Tree Officer or the Garden Superintendent in regard to the preservation or plantation of trees on 

such lands. The provision also stipulates that no completion certificate in respect of a building shall 

be issued unless the authority competent to issue such a certificate is satisfied that the conditions 

subject to which permission for development was given have been complied with. In view of these 

Mandatory provisions, the Building Department of the PMC must not issue either a completion or 

occupation certificate in respect of any building constructed in pursuance of permission for 

development without the previous approval and sanction of the Tree Officer or, as the case may be, 

the Garden Superintendent. It has become necessary for the Court to issue these directions since the 

Building Department of the PMC has issued a circular on 20 December 2011 stating that There is 

no need to obtain permission/clearance from the Garden Department and that it is for the Building 

Permission Department to Verify the requirements of plantation of trees while granting a 

completion or occupation certificate. We clarify that though the grant of a completion or occupation 

certificate lies within the jurisdiction of the Building Permission Department, the issue as to 

whether the requirements of the Trees Act have been duly fulfilled, is a matter which must fall 

within the jurisdiction of the Tree Authority or, as the case may be, the Tree Officer/Garden 

Superintendent. Hence, before granting a completion or occupation certificate, prior approval of the 

Tree Authority must be obtained. ” It is stated. 

 Reference No.4 - Government of Maharashtra, Environment and Climate Change 

Department, Government Decision No. Vriksha A 2021/Pr.No.40/Tan.K.4., Madam Cama Marg, 

Hutatma Rajguru Chowk, Ministry, Mumbai 400 032, dated 22nd September 2021, as per the 

notification, in sub-section (2) of section 8 of the principal Act, it is stated that, “Provided that, 

where it is proposed to fell a large number of trees, an alternative plan drawing along with the 

number of trees required to be felled for the relevant plan drawing shall be submitted along with the 

application.” 
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 The concerned citizen/construction professional obtains a Pre-Construction No Objection 

Letter from the Tree Authority Department before approving the construction plan and then, after 

approving the plan from the Building Permit Department, a proposal is submitted to the Tree 

Authority Department for complete removal/replantation of trees obstructing the construction. 

 As per reference no.4, it is mentioned that in cases where a large number of trees are 

obstructing the construction, the applicant is required to submit an alternative plan along with the 

application. While submitting a proposal for felling of trees to the Tree Authority Department, the 

citizen/construction professional submits an approved map to the Municipal Corporation. Therefore, 

it becomes difficult to take action regarding the re-submission of an alternative plan. Since one map 

has been approved, even if the concerned submits an alternative plan, it will be necessary to get the 

alternative map re-approved accordingly. 

 of Reference No. 4, environmenist citizens in Pune city are objecting to the requirement for 

the applicant to submit an alternative resolution picture in every case of tree felling. Due to this, 

there is delay in cases of granting permission for complete removal/replantation of trees. 

 by various environment-loving citizens/organizations/Right to Information activists/political 

activists on the cases received by the Tree Authority Department . The following issues are mainly 

raised in this. 

 

1) A mass hearing of the citizens who object should be organized. 

2) The applicant shall submit an alternate construction map in each case of tree felling. 

Must be submitted. 

3) In every case of tree felling, the objector, the applicant, the engineer and architect of the relevant 

construction and the tree 

A decision should be made only after the authority's officials inspect the joint site. 

4) The applicant should provide necessary compensation before cutting down the tree and plant new 

trees, otherwise permission will be granted. 

Don't come. 

5) Each hearing will be videotaped by the objector. 

6) The Tree Authority Department does not use scientific methods to determine the age of trees. 

7) Hon'ble Municipal Commissioner is the Chairman of the Tree Authority Committee and also the 

Municipal Commissioner, Pune. 

The Municipal Corporation is also the head of the corporation. Both the issues are creating a 

conflict, and through them the trees 

The right decision is not being taken regarding granting permission by saving it. Hon. Municipal 

Commissioner Administrative 

They make decisions in favor of the department. 

  

 However, reference no.4 - Government of Maharashtra, Environment and Climate Change 

Department, Government Decision No. Vriksha A 2021/Pr.No.40/Tan.K.4., Madam Cama Marg, 

Hutatma Rajguru Chowk, Ministry, Mumbai 400 032 dated 22 September 2021, has made provision 

for using the following three methods to determine the age of trees. 
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To determine the age of trees as per sub-clause (vi) of clause (a) of sub-section (3) and 

clause (b) of sub-section (5) of section 8 of the Maharashtra (Urban Areas) Protection and 

Preservation of Trees Act, 1975 

Notification regarding criteria and methods 

A.S. Method 

1) (i) If written records of trees are available, the age of the trees, the year of planting 

the trees or the 

Can be determined based on available records stating age. Or 

(ii) If written records are not available, the age of the trees shall be determined by 

recording the affidavits of witnesses. 

It can be done. 

2) Multiplying tree diameters by species-specific growth factors 

1) Measure the circumference of the trees using a measuring tape at a height of 

about four and a half feet from the ground. 

Measure (in inches). 

2) Using the circumference to calculate the diameter (in inches) of trees. 

(The formula for finding the diameter is:- Diameter = Circumference divided by 

3.14) 

3) Calculate the estimated age of trees by multiplying the diameter by the growth 

factor. 

 

For example, a tree with a circumference of 20 inches and a growth factor of 3.0 

• Diameter = 20/3.14 = 6.369 

• Age of tree = diameter x growth factor = 6.369 x 3= 19.108 

• That means the age of the trees is 19 years. 

3) Based on a method involving the use of an increment borer. Since this method is 

new, it should be implemented under the expert guidance of local forest officials 

until the local tree authority develops the skills. 

 

 Many environment-loving citizens have raised objections regarding the incorrect 

determination of the age of trees in the inspections conducted by the Horticulture Engineers of the 

Tree Authority Department; as a result, the cases remain pending. However, when the various cases 

received by the Tree Authority Department are inspected on site, many difficulties arise in 

determining the age of trees as per the above method. 

• While determining the age of trees as per Method No. 1, records of trees are not available, 

however, determining the age by recording the testimony of citizens will not be a joint effort. It 

is also necessary to consider the validity of the information received from citizens. 

• According to Method No. 3, the Increment Borer is a new method, and the possibility of 

objections from environmentally-friendly citizens regarding the use of this tool, which is 

considered to be harmful to trees, cannot be ruled out. 

• According to method no. 2, it is possible to take action through the Tree Authority Department, 

but it is necessary to have official information about the growth factor of all the trees existing 

within the Pune Municipal Corporation limits. 

 

 Environmentally-loving citizens within the Pune Municipal Corporation limits have also 

filed a Public Interest Litigation (PIL) in the National Green Tribunal, Western Division, Pune 

Bench, as well as the High Court, Mumbai regarding the above issues. At present, the hearing of the 

contempt petition No. 480/2024 is underway in the High Court, Mumbai. 

 

 Subh, it is my humble request to seek your guidance on the following matters after 

reviewing the above matters. 
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a)  There is not enough clarity in the Maharashtra (Urban Areas) Protection and Preservation of 

Trees Act, 1975 regarding hearing of objections received in cases of complete 

removal/replantation of trees and the action to be taken. Guidance should be given regarding 

the nature of registering objections on cases received with the Tree Authority Department and 

the process for hearing them/rejecting objections. 

b)  Guidance should be given on whether an alternative resolution drawing is required for every 

case of obstruction to construction received by the Tree Authority Department or how?, and 

the minimum number of trees for which an alternative resolution drawing must be submitted 

by the applicant. 

A)  As per the Maharashtra (Urban Areas) Protection and Preservation of Trees (Amendment) 

Act, 2021, it is necessary to plant compensation trees equal to the age of the trees to be felled. 

But according to the said ratio, sufficient space is not available for planting new compensation 

trees. Therefore, it is not appropriate to plant trees equal to the age of the trees for 

compensation tree planting. For this, it is necessary to take the basis of the carbon 

sequestration formula. Accordingly, it will be appropriate to determine the number of trees for 

compensation tree planting. It is requested to get necessary guidance in this regard. 

 

 Warm Regards, 

 

 

(Dr.Ashok D.Ghorpade) 

Chief Park Superintendent 

and Member Secretary,  

Tree Authority 

Pune Municipal Corporation 
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